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SHRI H. N. BAHUGUNA: As I said,
this is a new Government and anything
done by the predecessor (Government
is also under review along with the
recommendations of the Hathi Com-
mittee. I think it hag done a great
sgrvice in the matter of this particular
sector.

DR, SUSHILA NAYAR: Sir, 1
would like to know whether it has been
the policy and it has Leen discussed for
a long long time, that certain drugs
which are commonly required should
he produced in bulk and supplied to
the consumers ail cheap rate. So far,
some steps have been {aken in regard
to what are regarded as lifesaving
drugs, which are required by very few
people. T woulg like {0 know {rcm the
Hon. Minister whether he is in a posi-
tion to tell us as to what is being done
to supp!y commonly required drugs
like asprin, vitamin and cther drugs
for children, at as cheap a rate as
possible. This can only be done if they
are produced in bulk and also if they
are produceq by the small manufac-
turers whose overhcads are small as
compared to the big manufacturers of
arugs.

SHRI H. N. BAHUGUNA: Sir, the
hon. Member heing a physician has a
good dea] of cexperience and I agree
with her that a lot of things should be
done. But. T have only asked for a
very small reprieve s» thal we can
come out with a total policy in regard
1o this quesiion.

SHRT NATVARLAL B. PARMAR: I
would like to know whetner the recom-
mendations of the FHathi Committee
have I‘een twisted. diluied and chang-
¢d by the ofliciale in the inferest of the
multi-nationals like Pfizer, Sandoz and
May & Baker? If so, the details
thereof.

SHRI H. N. BAHUGUNA: The ques-
tion of dilution does not arise because
the whole thing has not yet teen fina-
lised. I can assure the hon. Member
that anything that is done by this go-
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vernment will not be in the interest of
anyone except India.

SHRI JYOTIRMOY BOSU: s the’
Minister aware of the fact that a multi-
national organisation of drugs, viz.,
OPPI of Bombay has set-up a very
powerful lobby in the Capital with
their huge office of a resident represen-
tative to stall the recommendations of
the Hathi Committee by influencing the
officials. If so, what steps have been
taken by the government in this
regard?

SHRI H. N. BAHUGUNA: The grea-
test guarantee against all these tvpes
of activities is my hon. friend, Shri
Bosu. So, we need not be afraid of
the residen' represzniative.

PURCHASE OF CRANES BY ONGC
FROM DEMAG OF GERMANY

*2. SHRI JYOTIRMOY BOSU: Will
the Minister of PETROILEUM be pleas-
ed to state:

¢a) whether Oil and Natural Gas
Commission or any other Goverrment
Oil Organisation has bought cranes and
other items from DEMAG of Germany;

(b) if so, facts therea{; and

(¢) who are their representatives/
agents in India?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
[.LIZERS: (SHRI H. N. BAHUGUNA):
@) to (¢). A statement giving the re-
quisite information is 1ai.1 on the Table
of the Sabha.

Staterment

(i) to (¢). The ONGC invited open
tenders in 1975 for the purchase of 8
truck-mounted mobile crancs of 40/45
tonne capacity. Since cne of the firms
reduced its offer after the opening of
the tenders, the ONGC held negotia-
tions with all irms who had made
technically acceptable offers, The re-
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vised offers of these firms were as follows: —

Name of the firm/ Name of machine  Source FOB price fcr 8  CIF price fcr 8
Ind.an agent cranes cranes
Rs.) Rs.)
1 Earth Moving & Ma- Hoist -5460 USA 1°34 creres 1°58 crores
chinery Co.New >4 34 5
Delhi
2 Nisscho-Iwai, Japan, Link belt HC-218 Japan 1°42 crores 1+ 62 crores
3 Escorts Ltd., North-West 60-T USA 1°32 crores 1°74 crores
Faridabad
Maruti Hea D TC-280- *6 .
Vobacien L:'g.’ emag TC-280-L. German 1°62 crcres 1°76 crores
Gurgaon.

2. After duly considering these
offers, the ONGC proposed that orders
should be placed with the lowest ten-
derers namely M/s. Earth Moving and
Machinery Co.,, New Delhi for Ameri-
can Hoist Cranes. While this proposal
was being examined in the Ministry,
M/s. Maruti Heavy Vehicles Lid,,
Gurgaon, the Indian agenis for Demag
cranes, revised their offer from Es. 1.76
crores to Rs. 1.70 crores (CIF).

3. The Minister of Petroleum did not
agree with the ONGC’s proposal and
expressed the view that Demag cranes
should be purchased even though these
were not the lowest priced. This view
was ultimately accepted by the Minis-
try of Finance and ONGC were there-
upon asked in February 1976 by the
Ministry of Petroleum to place an order
on Maruti Heavy Vehicles Limited for
8 Demag cranes at a total cost of
Rs. 1.70 crores.

4. Spare parts for the aforesaid
Demag cranes have been crdered in
March, 1977 for Rs. 29.27 lakhs, through
Maruti Heavy Vehicles (Pvt) Ltd.

SHRI JYOTIRMOY BOSU: Sir, in
this context I would like to know whe-
ther the ONGC's requirement was
genuine or not because I have great
doubt as this involves Mrs, Indira and
Son and !lo, Ltd. The ONGC required

8 truck-mounted mobhile cranes of
40-45 tonnes each. The tender calling
was an eye-wash as they had urged
the erstwhile pseudo socialist Minister,
Shri Malaviya, to give the business to
Maruti Heavy Vehicles Ltd., New Delhi
and the Commission for this deal was
about 21 per cent which was wholly
paid in foreign exchange. - The buzi-
ness was given to Maruti Heavy Vehi-
cles Ltd., New Declhi as they were the
agents of the West German flrm called
Demag.

Sir. in the context o what I have
said, is it also a fact that the erstwhile
pseudo socialist Minister, Shri Mezla-
viya, in his note dated 29th January,
1976, over-ruled the ONGC'’s recom-
mendation that the lowest quotation
should be accepted. He had stated on
the file:

“I do not agree with ONGC'’s re-
commendation to buy the US cranes
which seems to have been motivated
by the lower cost of these cranes.”

Sir, I would also like to know whe-
ther it is a fact that the business was
given to Maruti Heavy Vehicles Ltd.,
New Delhi, even when their quotation
was Rs. 1.76 crores and that of the
Earth Moving and Machinery Com-
pany, that is, HOIST, was Rs. 1.58
crores.
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I would also like to know whether
the erstwhile Minister also stated on
‘the file:

“I am not convinced that the chea-
pest should prove best for us. More
so, hecause Demag machines are

! stronger and sturdier. It can be used
for longer periods....."

They might enjoy that reputation
second to none. Demag is a good in-
ternational company outside the U.S.A.
and we should try and establish special
relations with them. Therefore, I
want 1o know what are the other things
that he said. He also said: “I do not
see any useful purpose in pursuing for
further reduction in price.” I would
like to know ahout it from the hon.
Minister.

SHRI HH. N. BAHUGUNA: It is a
fact, Sir that Maruti Heavy Vehicles
Ltd., Gurgaon, wag given this tender
in spite of their higher bid and the
lower ones were left out. It is also true
that the then Petroleum Minister, Mr.
Malaviya, made the notings on the file,
but my hon. friend appears to know
more about it than myself. 1 do not
have the file with me. Therefore, I
will not challenge him on that score.
But if my memory goes right, the ciaim
of the hon. Member appears to be
somewhat the way it appears on the

file.

SHRI JYOTIRMOY BOSU: Is it
also a fact that the lionourable erst-
while Congress Minister, Shri C. Subra-
maniam who is sitting here on our
right—the Minister of Finance request-
ed the Minister for Petroleum to re-
consider his decision and let the ONGC
accept the lowest tender for the supply
of American hoist cranes. Thereupon
the former Petroleum Minister recorded
that the quotation be considered fav-
ourably. The Finance Minister said:
“Do not accept the lowest quotation.
Give this to any other capitalist coun-
try except the highest quotation be-
cause it involves the Prime Minister’s
son Mr. Sanjay Gandhi.” What a
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shame and what a bad day for the
country!

MR. DEPUTY SPEAKER: What is
the question now?

SHRI JYOTIRMOY BOSU: The
question is whether the erstwhile
Finance Minister has turned dcwn the
recommendations of his own Ministry,
i.e., Secretary of Expenditure and has
approved the quotalion of the much
highgr price from another capitalist
country.

SHRI H. N. BAHUGUNA : It is a
have gone through this very unfor-
tunate case with some concern and
anxiety. But I think, ‘o them that
made the decision unfortunate, but to
the nation it is serious. But ] think
Mr. Subramaniam knows the use of
English better than any one of us do.
He never said: “Give it to any one”.
He put it in the words “make the ten-
der more competitive”. So, I do not
really know whether his Ministry
thereafter took care ‘o see his noting
and follow his advice or not. The
whole thing concerning that appeared
to have been done in a manner which
creates so many doubts in many good
intentioned minds.

SHR] JYOTIRMOY BOSU: On a
point of order. I have given nctice to
lay it on the Table of the House.
Under Rule 368, I have given prior
notice and provided a copy to you.

MR. DEPUTY SPEAKER: Mr. Bosu,
in the first place, the documen: has
not been seen by anybody. So, I re-
quest you to give it at the Table of the
House and we shall see whether it can
be laig on the Table.

SHRI JOYTIRMOY BOSU: Sir, you
cannot proceed without disposing it of.

MR. DEPUTY SPEAKER: I have
already disposed it of. You have
given it at the Table and we will
examine what can be done.
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SHRI JYOTIRMOY BOSU: I have
complied with the requirements as
per the rules. You can't take the arbi-
trary decisions here. I have com-
plied with the rules. I have given an
advance copy to the Secretary Gene-
ral. How on earth can you say that
I should hand it over at the Table?

MR. DEPUTY SPEAKER: Under
the rules, the Speaker has to look
into the document, and the Speaker
has not had the time to look into it.

SHRI JYOTIRMOY BOSU: Kindly
see rule 368 and also directions 117
and 118. They provide that an ad-
vance copy should be given; it should
be authenticated and notice should
be given before 10 O’clock. You say
it will be looked into. weo

MR. DEPUTY-SPEAKER: You
have just handed over the document.

SHRI JYOTIRMOY BOSU: Before
the sitting of the House. Do not say
things which are not correct.

MR. DEPUTY-SPEAKER: The
Speaker has had mo time to look into
it. I have already given my ruling:
it will be looked into and if it is in
order to lay it on the Table, you will
be permitted to lay it on the Table.

SHRI JYOTIRMOY BOSU: I am
now giving you this copy; you can
do what you like. [Laid on the Table
of the Iouse. Placzd in Library. Seo
No. LT-48A/77].

DR. SUBRAMANIAN SWAMY: So
far the hon. Minister has answered
only one part. In view of thut [
should like to know about the other
item. May I know whother the
ONGC had a'so invited tenders for 24
trucks and there a'so the tende; was
given to Maruti Company or M .cuti
Heavy Trucks; Maruti is an omnibus
name; their tender was high by about
2 and half times of the lowest tender;
yet it was offered to them. Maruti,
instead of manufacturing the truck in
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this country, imported 12 from Ger-
many and 12 from the Vnited States
International Harvesters, Mr. Sanjay
Gandhi also happened to be a com-
mission agent of that company. May
I know whether these are facts and
also whether the trucks were acually
imported though they could have
been produced in this country as we
have the capacity to manufacture
trucks in this country? '

SHRI H. N. BAHUGUNA.: The
hon. Member is asking a specific
question about trucks. The informa-
tion available with me is to the effect
that what was brought from Ger-
many was cranes and not trucks.
Of course cranes were mounted on
the trucks. To that extent they have
been purchased. So far as other
things are concerned, I will need
further information.

N} FAT NS T : IINEAH AR,
a1 ag wgt & fF arefa ¥ feafrem &
MEAA T 6 AT AqT ot g
2 91 f&F g% oz Maee W 7 g ?
ag wrefa gar fegfecq us mie @ agife
TWE gy @ AWAY FA 12 gAY
a1 & ¥ s =ar g fF o Ae
UqT @A 9y ag fwad @@ wo F
g 9T Fg ¥ AT FIEF q@  qE
feg g ? s gg A% & A Far wely
ARIRY T S # Fa@ad w@r fw
o g o &/ ¥ aref @Y fegfeew ¥
feaar mar @drr g wiT feadr goe-
ifqdis Y § ;Y foq Ja@a ar 9w
T A AT FIAY FTEAAE A 3qT WA
faaTs w9 FEAEY FA ?

SHRI H. N. BAHUGUNA: The
question is getting wider and wider.
We were only concerned with crane
in  this question. If the hon.
Members want more information
which is not just now evailable
with me, they will have to give me
notice. If something is brought to
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www fadwly qur 7 faed @ Ak W
fadeft 3%V 7 o & ? W Aot wERw
W @ T W g 3 5 oum
yew fafrex age, weAw fafre
aEE ok w9 ¥ ¥ shfvdw ¥
T FF 99 giear fawer & g
TR AT A frzaT e A g ?

Y FAwR AR AP ¢ ATEAT,
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my notice which is worthy of en-
quiry, it will be done. In the instant
case I can say that this order was
gihven over-ruling the ONGC. The
‘ONGC had said that it should not be
given to Maruti Vehicles Ltd. but in
the Government of India, the Petro-
leum Minister over-ruled that view.
The Secretary to the Government is
not at all responsible; I have seen the
flles with regard to this matter; the
afficers have had no hand in the

matter.

ot wy forwrd : SuTsTEr wEiEw,
™ TEE § AT HAT T ST 0F
T # < fearr agar § e «w
AT T wTETT g R Ay o o @,
RO Rifeaw, FHeq T
wrE—gw AW A fafaw w@d=w
FIREAMT FHATFA E T @ AT
9 3 § ¥ w39 ot w3 § AfeT am
X AT § KA A WY THLSET
#7 W37 AV facger a6 wOw AT
wrar & | Sr-a fafae afaw ¥ wfu-
i@t ¥ FmaR F77 fF ag T @
Frfeg?, fe gaTe = 3w A g
J——ITFT AT WA HIW AT M,
wifs & a8 yfamne §, gATe &7 fag
W1 ST qe7 Sfave A f—3ad
ey faar ) 5@ far & qear =TT
g B @ g &1 avifas @7 a7 @
AT THT W &I & qHA AR IAH
AT AT SErFeS & ATHA T ART Y
AT E—IWIT  AOET HR AR
ATaF e AT W gEGIE@H—AT AT
IO qT9 39 q1T FT FIE AR
fF o™ #t ¥ =T q, T Afawfat
FaaMN @ H AL A, I qT A
aa fegr v ? 4T W9 T a1 Ay Ay
Wi FAAA—AAT TRIT F2T 2 R
EAE! HIS FHIT TGV (AT, ATHT AT
AT § FF TR AT AT 9 21
s /1 &5 w92 15 sfaw

A Wy fawd o F W F QA W
& | g W & SR 7 e & f
gfuwifal 1 @ & farg  aFA
wet ot ¥ AT gy F 9 wr &
wEuafaa @Y | ag frad @ dgwm ?
T Ty A B €F T T &) FF qAHAT
g fr o Y wrkw fA & Ifea adh
9 | IR TN qEEN F NEALET
frar—frm & o & o, fFr & w9
§fear. ... ..

st vy fomd ¢ & o s QAT
ATEAT §—AT |TT T HT @IS FTGT 7

it R A7 AP : ITHT ZHA
g7 ag 8 fr 37 3o et qzm fast
ar 781 faelt | wre Wy fewa S A
T qBaTe F g, ¥ g9 a1g FY AT
T FET AT F aTHA——3F qIR g9
& WY AU &1 qrad, IO A9 T,
& T AT dI€qT A Y ard Far
R %A AT AT AG T T
T O AIAFT AT FAT A9
FEL 9 F7 |

N wAgT & . oAefa,  faaw
AAfo TERTER FIT-AEE q9g Ty
g ATATHTHATRATE . ... ..

Y gER T AW ¢ ITHT WMo
TAAT 4T R Y

it A "™ : & qurHfeT gaw-
e Fg W E | IAT N2 ATAT Y
450q@I M AT amA. .., ..
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MR. DEPUTY-SPEAKER: This
question relates to ONGC. Your sup-
plementary does not arise out of this.
Next question.

St HAPT AW :  IUTEqE AEIET,
A, TG TEAL ATHAT | HTG WX
FAT F1 a1 -—ATFT AT A qA4q
AEI AT § 450 TS FT IESY JATH H

MR. DEPUTY-SPEAKER: 1 have
already said that it does not arise
out of this question. I have already
called the next question.

Judges in Madras High Court

*3. SHRI M. KALYANASUNDA-
RAM: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the sanctioned strength of
judges of the High Court of Madras;

(b) whether any judges are work-
ing in that High Court on temporary
basis; and

(c) the reasons for not filling up
the vacancies there, if any?

THE MINISTER OF LAW, JUS-
TICE AND COMPNAY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) The
sanctioned strength of #the High
Court of Madras at present is 16
Permanent Judges and 6 Additional
Judges. '

(b) At present 14 permanent
Judges and 2 Additional Judges are
in position.

(¢c) The matter has been under the
consideration of Government. Consul-
tation with various authorities has
taken time.

SHRI M. KALYANASUNDARAM:
Only 16 Judges have been working
as against the sanctioned strength of
22. May I know for how long these
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vacancies were kept in abeyance? 1f
it is a long period, will the minister
examine why it is so? May I knew
whether the basis on which the sanc-
tioned strength was fixed was wrong?
Is it not a fact that because these
vacancies existed for a very long time,
it resulted in arrears piling up in
the High Court?

SHRI SHANTI BHUSHAN: The
two vacancies of permanent judges
have been existing since 1lst August,
1975 andq there have been other ad-
ditional vacancies also for a comsi-
derable period. The reason for the
appointment not having been made
is that the Chief Justice of the
Court and the Chief Justice of India
have to be consulted and they have
been changing their opinions. So far
as the present Government is con-
cerned, the hon. Member would
appreciate that it has come to office
only recently. The whole matter is
under the examination of the present
Government and we hope to take a
decision very quickly in the matter.

"SHRI M. KALYANASUNDARAM:
I cannot hold the present Minister
responsible for the delay. Bui will
he examine the cause for this im-
ordinate delay? In view of the
amendment to the Civil Procedure
Code and the Criminal Procedure
Code, will the Government examine
whether there is still need for the
present sanctioned strength and
whether there is any decline in the
work of the High Courts?

SHRI SHANTI BHUSHAN: I may
assure the hon. Member that the
whole question as to why the ap-
pointment to the High Court has
remained pending for so long would
be examined. Here I would like to
make a submission that so far as
the recommendation of the Chief
Justice of the High Court and the
Chief Justice of India is concerned,
in view of Article 121 of the Consti-
tution that there should be no dis-
cussion about the conduct of judges,





